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(b) if so, the reasons therefor and 
the circustances th"t hlt 'Jt: led tu 
the situation; and 

(c) 1he nature and extent of short-
fall i'n tlhe matter of technical edu-
c,:::on? 

The )\.Iinister of Scientific Research 
and Cultural Affairs (Shri Hamayu. 
Kabir): (a) No, Sir; there is no 
fhlrtfall in respect of the physical 
targets. In fact, the targets have 
been revised upward and they will 
be' fulfilled. 

(b) and (e) Doc~ ;lot arioe 
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142. 

Chinese Internees 

r Shri Hari Vishnu Kamath: I Shri Bha&'wat Jha AzaG: 
Shri Bhakt Darshaa: I Shri P. C. Borooah: 
Shrl Yashpal Singh: 

I Shri Bibhuti Mishra: 
I Shri D. C. Sharma: I Shri Hem Barua: 

Shri Raghunath Singh: 
I Dr. L. M. Singhvi: 
I Shri P. Venkatasubbaiah: 
I Shri Subodh Hansda: 
; Shri P. R. Chakraverti: 
~ Shri P. K. Deo: 
I Shri Sarjoo Paliary: 
I Shri J. B. Singh: 

I Shri Mohan Swarup: 
Shri P. C. Deo Bhanj: 
Shri P. K. Ghosh: 

1 
Shri Kapur Singh: 
Shri Kesar Lal: 
Shri Buta Singh: 

I Shri G. Mohaaty: 
I Shri Birendra Babadur 
I Singh: l Shri Rameshwar Tantia: 

Shri Ramachandra Vlaka: 

Win the Minister of Home Affairs 
be plea.'*?d to refer to the reply given 
to Starred Quc.,lion No. 1120 on the 
1st May. 1963 and state: 

(a) the number of Chine.'*? inter-
nees who have refused to return to 
China: 

(b) the reasons given by f1f'm for 
such refusal; and 

(c) whether Government propose 
to let them settle down in India? 

The Minister of State in the Min-
istry 01 Home Alrairs (Shrl Hajar-
nayis): (a) 594. 

(b) No reasons han been given by 
them. 

(c) Yel5; except those wihose pre-
sence at liberty is considered pre-
judicial to Security. 




